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IN. THE CENTRAL ADMILNISTRATIVE TRIBUNAL
- HYJERABAD GNTH ;AT HY uc iS5m0
L.iuNo, 123/96 " Ot. of irder: 2-2~96.

Betwsen :-
S.A.Zakeer Huggain
«es Applicant
AND’ : , \

‘14 The Tetecom District Manager, |
Anantapur. , ‘ o

2, The Chief General Manager, ; )
Telecom Doorsanchar Bhavan,
Hyderabad.

++s REspondants

Counsel for ths Applicant : Shri,K.Venkateshusr Rao

‘Counsel Par the REspondent 3 Shri,N.R.Oevaraj, Sr.CGSC
CLAM:

THE Hui'OLE JoSTICS SHRI V.NEZLAURI a8 UICE;CHA;HMAN

THE HL'LLE SHRI R.RAKGARAIAN , ¢ MEMEER ()
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QA 123/96, ‘ Dt. of Order :2=-2-96,

(Order passed by Hon'vble Shri R.Rangarajan,
Member (A) ).

The applicant‘in fhis 0.A. was engaged as Casual Mazdoor
with effect from 1-2-92 under_tha'cbntrol of Respondent No.i.
He continued as such up to 16=-5-93 with breaks in batuéen.
Thus during the said period, he completed 320 days of Casual
Service., He was dis-sngaged en 16-5-93 and he was not ra-

engagad after that datse.

rt‘

2, This 0.A. uwas filed praying for a declaration that the
applicant is entitled for re-sngagement as Casual Mazdeooer
under the control of the Tglacam District Managef, Anantapur
in terms of the various instructions issued by the Uirecter
General Telocommunications and also as pqr'Lr.No.TR/LC/1-2/
111 dt.21-10-91 and Lr.No.TA/RE/20-2/R1lgs/Corr., dt.éz-z-ga
by the Chief General Manager Telecommunications, Hyderabad,

by nolding the action of the respondents in not re-angaging

him as illegal, arbitrary, discriminatory and violative of

Articles 14 ahd 16 of the Lonstitution.

3. The applicant has served the Department earlisr and
hence his ssrvices has to be preferred in preference teo
Prashsrq from the open market if the casual labourers are to
be engaged in future on the basis of the werk lesad. But

he was dis~Bngaged more than a year back and hence the long
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abgenge cannot be condoned.

4. In the result, the following direction is given :i-

"The applicant should be re-sngaged

in the same Unit from which he was dis-
engaged last if there is work in

future in preference to freshesrs from
the open market. 1In case, if the
applicant is re-angaged in pursuance

of this direction, none who is

already in Casual Service will be

retrenched.,"”

i S The Original Application is ordered accordinmgly at
| :
the admission stage itsslf. No order as ta casts.éy

" (R.RANGARAJAN) (V.NEELADRI RAD) ,

Member (A) Vice-Chairman
b

! 1‘!«"3‘ .
Dy.Registrar{Judl)

Dated: 2nd February, 1996, . =
Dictated in Open Court,

{ -~

avl/

Copy tos=-
1., The Telecom District Manager,Anantapur.
2. The Chief General Manager,Telecom Doorsanchar:

Bhavan,Hyderabad,

3. One copy to Mr,K,Venkateshwar Rao,Advocate,
CAT Hyderabad, . N

4. One copy toMr.N.R,Devaraj,Sr,CG5C, CAT.Hyd,
5. One copy to Library,CAT,Hyderabad.
6. One spare cepy,

kku.r
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. TYPED BY . CHECKED BY

 COMPARED BY APPFOVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RA
VICE CnAIRMANr’Q/"”

AND
THE HON'BLE MR.R.RANGARAJAN : M(A)
. - ) '
Datedé>-'- > ~1996
. OKDER/JUBEMENT — +
MA/RTET/C.A.No.
S

0.a.80. [0 <3P{§ .

L. AN ¢ tggépamo. )

Admiftted and Interim directions
issyed,

Alldwed.

Disposed ~f with directiops 75{4,"/
ssed. . Ao pgilon v&/ﬂfﬁ,

Dismi ed as w1thdrawn.
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